Title: Requests the Government to inquire into the arrival of fact finding mission of US Customs offcials for
ascertaining child labour 1n India's carpet industry.

SHRIMATI GEETA MUKHERJEE (PANSKURA): Mr. Deputy Speaker, Sir, I fully sympathise with you. If
even the leaders stand up in this way, then it is impossible to conduct the House. This does not behove of
parliamentarians. The people outside do not like this kind of behaviour on the part of hon. Members of the
House.

* Not Recorded

MR. DEPUTY-SPEAKER: Nothing will go on record.

(Interruptions)*

SHRIMATI GEETA MUKHERIJEE : Mr. Deputy Speaker, how can you conduct this House?
... (Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record.

(Interruptions)*

SHRIMATI GEETA MUKHERIJEE (PANSKURA): I am sorry, if the House is like this, it is impossible for
anybody to conduct the proceedings. I fully sympathise with you.

MR. DEPUTY-SPEAKER: It will be impossible for anybody to control this House.

SHRIMATI GEETA MUKHERIJEE : This does not behove of us because when we go outside, we find that
people are extremely disgusted with us.

The point I wanted to raise is a point which deals with the question of the national sovereignty of India. A so-
called "fact finding mission', comprising of three customs officials of the United States of America have arrived
in India for ascertaining whether the produce of India's carpet industry is qualified for export. Swami Agnivesh,
Chairperson of Bonded Labour Liberation Front sent a protest letter against this to Shrimati Vasundhara Raje,
the Minister of State in the Ministry of External Affairs but he did not receive any reply.

This is the first time that such a visit has been allowed by the Government of India. Obviously, this visit is
connected with the social clause of the WTO. This means, they want to blockade our carpet export by saying
that we are employing child labour. It is our business and we shall try our best to save child labour. Whether any
violation of human rights has taken place in child labour is the concern of the International Labour Organisation
and not of the WTO. This kind of a visit tantamounts to violation of the sovereignty of our country and I demand
that the Government should consider it from that point of view and stop any such so-called "fact finding' by the
US officials.
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SHRI RUPCHAND PAL (HOOGLY): I want to say something on the same point.

MR. DEPUTY-SPEAKER: But your name is not on the list.



SHRI RUPCHAND PAL : My name is at No.25.

MR. DEPUTY-SPEAKER: I am sorry. Your name is there.
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MR. DEPUTY-SPEAKER: His name is there. Please allow him to him speak.

>SHRI RUPCHAND PAL : Today, this US team is visiting Mirzapur. We have repeatedly expressed our concern
about the imposition or pushing through of the social clause in violation of the multilateral arrangement as per
the WTO guidelines. Our export of carpets 1s going to be severely affected as a

result of this. Child labour is an issue about which this House is very much concerned. (Interruptions)
MR. DEPUTY-SPEAKER: She has already explained it in depth. You have only to say, 'I endorse'. That is all.

SHRI RUPCHAND PAL : I join her. The Government should make a statement on this very serious issue.
Today, this US team has violated all the guidelines and is trying to push through the social clause. (Interruptions)
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... (Interruptions)
* Not Recorded
MR. DEPUTY-SPEAKER: Nothing will go on record.

(Interruptions)*



